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SHRI 5. M, BANERJEE : You bave
Regional Offices, Zonal Offices and District
Offices.

weaw wivew : W faw Wiy ot

wg Wiy 1 T T T wenT
 ww qx ae B gy &1 WY
ot areeE gar WA wIfEe )

SHRI DINEN BHATTACHARYYA :
He has heen briefed by the ICS officers.
Bureaucratic brains.

MR. SPEAKER : Please be democratic
to me also when 1 am standing.

SHRI DINEN BHATTACHARYYA :
I am always democratic to you.

Please also safeguard the interests of the
employees.

MR. SPEAKER The question is:

“That leave be granted to intro-

duce a Bill to provide for the acquisi- '~
tionand transfer of shares of Indjan *

insurance compames and under-
takings of other cxisting insurers
in order 1o serve better the needs of
the economy by securning the deve-
lopment of general insurance
business in the best interests of the
community and to ensure that the
operation of the economic system
does not result in the concentration
of wealth to the common detriment,
for the regulation and control of

such business and for matters
connected therewith or incidental
thereto.”

The motion was adopted.

SHRI YESHWANTRAO CHAVAN:
Sir, 1 iniroducet the Bill.

- -
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ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL®

THE MINISTER OF EDUCATION
AND SOCIAL WBLFARE AND CUL-
TURE (PROF. 8. NURUL HASAN): I
beg to move for leave to introduce & Bill
further to amend the Aligarh Muslim
University Act, 1920,

MR. SPEAKER : Molion moved :

“That leave be granted to intre-
duce a Bill further to amend the
Aligarh  Muslim University Act,
lm 1]

I have received certain names, T am
going to allow only those Members who
have sent me their names, Now, Shri
Vajpayee,

o srEw fagrdt wrodd) (wnfrav) :
weqy AgEy, S fadys e
gua X ¥ fear § & sger frdiy woh

{:i:ﬁﬁ: wTgar i gh avy g s

-l i wrw gq fadew € dw ok R
Ty ? & ) ofwe gro wrd fed qft
A 19 (¢) % wgam, § 3ga o
wrgar §

A Minister desiring to move for leave
to introduce a Bill ghall give noatice in
writing of his intention to do so. The
period of notice of & motion for leave to

introduce a Bill under this Direction shall
be seven days.

w2 § s ¥a fraw wr qrem ag)
fway war )

weae Agtew ;. wTr At gfed 7

ot wrer fagrdt wwdet . o oy
forur & :

tintroduced with the rwammendmum n of the President.
*Published in Gazette of India Fxtraordmary, Part I, Section 2, dated 29-5.72.
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[ wew fagrd arxdd)

No Bill shall be included for ntroduc-
tion in the list of business for a day unul
after copies thereof have been made avai-
lable for the use of Members for at least
2 days before the day on which the Bill
1 proposed to be so introduced

wsw q51eg, & waer § fw g
qTF H AT ReywT Frgw Y amw T
™ ond § oot ¥R e N faw
T Ok oY yoraT @AY §, Afew
wrawY gan %) 7g Fasare feerar gy
fis wrfere s=4Y wgtee ara fow ag™
QAT W §1 H g AR W FH |
W g8 ey w ay A 3w ary
g fadgw Yw fear o <gr § e o
g aat git fedww oy wifyar fast £
wifaT aw fada® g fawie T a%
gasr gog foar soar gr 47 7 61
ag ¥aw g6 Jraz o fFrarr s W
qF AT & W OF QEf A F17 FR
g Wi Fm@WOFH 3 gAA
qu st & Y ga fadoe 9w
¥ fawre &< ¥ grasgsar 9 GFN
b ) ¥fea oY wEleT & g A gun
& 7¥Y fzar 1

aq g@ fedgs & e 9
ared#zg Qo dwew #) Afay  wed
wetea ¥ eivwre frar @ fs aq 1965
¥ qfimy ¥ A X g7 ¥ A% AT Q®
mifeds ad f5ar oory fsr oF g3z
awiar aqr 1 Peeg ag IasT  wewradr
T g1, WA IY cord) wwy X W)
wifier ST W g 1965 ag
HYHWT WEHT GUT & | WU qTET GRS
ag¥ s femry aaree faw aff o
gedl @t ? g7 afedww Hi7 G A A
ww Tgr & | %aT €AW 9g¥ @« fadww
¥ A WA W gHAT 7Y A AT e
& ? wg gl Al ol wIETR W)
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ury e wr g X ¥ ford dare £
oo 7ol A Y grw for & ad
W@t fer & wadr qra fidaw
gl g QT ¥Afewr wT e
wve wE o Y & fay dqveadr §)

welt Wy X QU awasy ¥ A
wew fe g o % gere v @
fatgs ®) 3w &% © vy i @
o gwdt | I w8, § 9gw wow
wigar g

To avoid unnecessary agitation by
interested parties on this account and

to meet the persistent demand in this
behalf n and outside Parliament .

ordwa Y @ § cafod wr g ¥
frast &7 qiera ady Qlm ? e gy
wetzgy fagwtg frer awd 8 e e
fasas a3 ¥ grsAa ez gt g ?
gr ga fadgs & wrvm urdEa o)
N AEn? gft A e am
WTRIET §T TET 8}, 44T AT AR 94
w1 W greET w1 & foy Iearar
wgd §7 e & ggAre uo A
ot W § wgA FMA § 0 qg A
wat 7l ) v GeT A W af
8, a1 arge A wf 8, Afww quaY aaw
v fadaw ¥ @ ¥ gadl wEAr qG
gy arfgdy 1+ ag fadas daw dw
A& fear o g 8 gwer wasmar
war § f& wer x@ 97 «=f gt ag
o g7 & glawQ & g fawanw
sAT L

A gawfes wmafe ot arl
t & fedow w1 qO aw@ ¥ 9
@t § AT o T frogw v e
¥ fewrf 2t § Wi oy ag } fe oy
fatraw Jgwiw g wmw §, oy oW
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wr war § ) ooy § Wy ok
sy wetay ghrafed ¥ vy aff
o ardy o mra ¥ ey fer
wriwr | weiny gfaefedt  Bavare
1 fisdft dear &1 grag s gwar
afer ooy AT § wofor WA
® aff s awdt § 1 W IT wTAN X
wrq gy WTw Af &, war I fawr-
fiad} & &9 73 WEwrw AP} 7 qg AN
gfama & sroel & @ facdy e
) Mrwgg el sdarfrs ogge
vt fagars & sww Ag0 wrEer vga
wifr Jaw fa gd ewg w=ifgy
gafed ¥0 g § & wio weR
mERg ® % fedas w1 4w #OA @
v A7 ol I wfgd s ag wa
W falus & g &) ST W Y
gat o &Y g&AY & ot @@ W@
T HA o @ O arw wn
g A

ot forr garx wred (weig) -
qtuw wETy, @ fakaw w1 AT &
) FAFT Y WET AT AT W
A fadaw & mww darz gur ar—
forg fanafama, araod s e
famafaarerg, gflmg A sHial ¥ ow
gt ¥ ferg sfee gl ot fs faa
qregarfos quard T ¥ QAT qgATW
geaqra’ wm oY § Wt ¥ ewaAAr
¥ are 39y qfoedT wigan €k S
fis gart dfgwre w1 od frdwr @
¢ 59 oIt ¥ wferss qardd gawy .
wiT I WINTC 9T wEA | &Y wrewd
Wt yix § Fe Fipeg Favafaerere fadgs
) o6 w7 # wega gwT or@ @) A
Wi g afves saferat & swre 7
arex giewn  frvafaurg, wvimg wrir
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fataw w) weay wewray vy Wit Wy
ux A% e or T 1 wro st
% anT & A% Tre Mo e urTe WMo
[T F T AT @A are yy fadyw
% sy fear Wl fee waey
Tw fogrwar ) oo s e R W
wo wgw ¥ gier & § fx oo
W Ot & fad vq Rdor W At
wWeEr ¥ oegy fear wr Tk &
wiied o) gerng F arf aver qger ofr
g9 91 W ¥ Iv @1 ww @A
gATY S S AT STy
Wt zEt sRw & feenfedl
7 wamad fegr ar et & ew
agt aar a1 ot ¥ g W ag
grerad fear ar fs fas awwre @
A fagafamraal & fag fadgs) w)
TR ® IWT IRA HCT 1 aww gy
t g uvd wwa ¥ fev ad e
g ¥fer omewg @ fs af a1 O
w1 @Y § 1 &wTE Al 9T WMo TEH WA
oY wAITE § Arag § AW A agw
qawar § a5y Y ggvovar ¥ ag
=7 & ey §) WAk § ool fadwwy
gfeen favafammera o1 91 =7 wr §
sa¥ ax afefar &1 @ Fugeafaat
ot oF) AT a GY wre gifer gda
qrEE ¥ gud.ned aug ¥ ¢q gedqr ¥
&y w7 & fag o sfeareat saré §
zan g7 qfefan | Afenr wefm &
wAHT Ty o1 V@Y & Wm0 amA ¥
faar sweg & @ ¥ gt &Y dat @t
slarm A § | 9w gwewr F arw
wATA § w7 e g awA § o ufg
g ¥ wEars B Wy g o ew
frctar sreT w1 urit fagg wa X war
& fag & ww feugs w1 frageea
wTAr g
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SHRI SAMAR GUHA (Cootan): 1
ogpose the Bill on grounds of principle
because it Is opposed to the concept of
oationatiem, the eoncept of seculariem and
also to the conoept of democratic ideals of
oducation. I am opposed to the concept
of communal scar continulng by the use
of word ‘Hindw’ 1n the case of Banaras
Hwdu Unlvexsity snd the word ‘Mushan’
in tho case of Aligarh Muslim Unaversity
If the Aligarh Musiim University and the
Banaras Hindu University were converted
into theologwcal institutes to study lslam
ar Hindu theology, 1 would have no
objection, but they have the same courses
of education like humanities, sclences,
engineering and medical  sciences
as are taught in other universities
1 cannot understand how my hon
friends who eall themselves progressives
allow continuance of this communal
concept. | want to ask the progressives
to keep their hands on their chest and
say what s 1t that s behind this It
should be a broader concept and not the
concept that we are hearing of communal
bias in education But they have brought
t forward with an eye on votes, saerificing
the ideals, human values and democratic
values but having only the parochial
outlook of having votes from thi, sa.tor
or that sector, they bave brought this
forward

1 would say that if we allow the Hindu
character of the Banaras Hindu University
to continue and the Mushm character of
the Aligarh Muslim University to continus,
it will mean that we are allowing the
continuation of two beds for the culture
of the virus of communihsm  Forthe
last 25 years and oven before that, we
know what had happened in this country
and what kind of movements had
emanated from Aligarh and also from
Basaras. [If wedo not draw the lesson of
not only the pre-Partition days but also
the last 25 years, | do not know what will
happen to the country

T'would say that this Bill is a repudia-
tion of the martyrdam of the billions of
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the valisnt fighters who had given their
lives for the liberation of Bangls Desh to
defend and to protect nationalism and to
bt the communat ¢oncept of nationalisen
orthe two nation theary. After Bangla
Desh had started a new process and a new
¢oncept and a new nationalism, I should
have thought that this Government wouid
bave had the courags to take drastc
measures 'We have suffe.ed for the last
25 years from this communal theory or
the two-nation theory and therefore, even
if & thousand studeats stage a demonstra-
tion, yet in the interests of the future,
the Government should have had the
courage to take drasuc steps to erase
completely this coinmunal stigma or scar
from all the educational Institutions

I oppose not only the mntroduction
of the Bill, but | would oppose 1t stage by
stage, clause by clause and I shall exhaust
to the last all possible avenuss that 1 have
for opposing thin il  Tms Bill should
oot be passed It 1s not only a stigma
but 1t 15 a communal scar, the word
Mushim should not be used in Aligarh
Mushim University and the word *Hindu’
should not be used in Banaras Hindu
University, and these communal names
should not be allowed to continue any
more

SHRI G. VISWANATHAN (Wandi-
wash) My opposition to the Algarh
Muslim University (Amendment) Bdl
relates more to the procedure than to the
contents

This Bill was circulated this morning,
and Government want to rush through
this Billand pass it 1n one or two dale
This 18 & very wmportant Bl with far-
reaching implications, and 1t is going to
affect the whole structure of the university
Accordhing to the memarandum submitted
by the hon. Minister under Birection 198
of the Directions by the Speaker,

“The legislative proposals were
accordingly framed and discussed at
length with the suthorities and the
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individuals concerned. The discussion
took a oconsiderable time, ns the
entire Act and statutes of the
upiversity had to be revised and with
groat efforts it has beem possible to
fnalise the Aligarh Mustim University
(Amendment) Bifl.”

The hon.  Minister and the
Government took a long time to
discuss it with the authorities snd the
individuals concerned, but they do not
want to give the same length of time to
Parliament, but they want to pass it in
two or three days. If the hon. Minister
agrees to introduce the Bill now but refer
it to a Select Committee, we shail be
willing to accept it. Or, if he is prepared
to introduce it now but take it up during
the next session, then also, we shall be
prepared to accepl it. But if he wants to
introduce it now and have 1t passed in
two days, we are tolally opposed to 1t.

Government ook seven fong years to
introduce this Buil. Even the
Gajendragadkar report was submitted in
July, 1971,  Government were in  deep
slumber for the last nine months but now
they want to ntroduce it and have i1
passed within two days, violating direction
19B of your Directions, as ifitisa secret
Bill or a Finance Bill. Hence, 1 want 10
opposs the Bill at the introduction stage.

SHRI EBRAHIM SULAIMAN SAI1
(Kozhikode) : My opposition to the intro-
duction of the Aligarh Muslim University
(Amendment) Bill is on different grounds.
We have been demanding persistently for
the last seven years that the Aligarh
Muslim University (Amendment) Bill
should be introduced as carly as possible.
The last three Education Ministers had
promised the introduction of the Bill in
Parliament, But ] am just opposing to the
way it has been brought forward. I am
opposed to the idtroduction of this Bill
at the fag-end of this session. There are
only two days left. The Hill has been
brought forward today. 'We have to study
the Bill. There is no time to study it. i
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is a voluminous Bill thet has come to
us, We hope the aspirations she minori-
ties miust have been embodied in the Bil,
keeping intact the mimority charncier of
ibe Aligarh Muslim University. For this
purpose, the method adopted scoms to be
wome what [atriguing. What 1 wani i,
provided the Minister agrees, that the
Bill be referred to the Select Comouttes,
orlet it be introduced today and let the
discussion be had in the next session. We
will bave no objection, We have oo tims
to study it' sow. We want to have tims.
After all, 1t concerns the aspirations and
also the future of the educational develop+
ment of the entir Muslim community,
the Aligarh Mushim Unversity being the
centre of culture and learning. Therefore,
I hope he will acoept the demand that
this Bill may be introduced today but the
discussion may be held in the next session,

or lct the Bill be referred to the Select
Committee.
SHRI PILOO MODY (Godhra):

Qur objection to this Bill is the manner or
procedure that is employed. I have uot

read the Bul. | caooot argue oa 18
merits. Moreover, | have not studied it
and have not consulted those who are

vitally interested n it. 1caunot under.
stand why this Governmet has o go on
doing this in this fashion, which creates
doubts, suspicions, particularly n a
matter which is as delifate as this particulsr
Bil. And if anything was done to sieam-

roller it through, I would say that | think
great barm will be caused not only to the
nation but also to tie party, Parliament

and everybody else. T'herefore, const {dring

the dbove procedure which is adopted, et
us use the time that bas besn allotted for
this Bill to discuss the historic accord that
has been reached in Moscow between
President Nixcn and Mr. Brezhnev, instead
of rushing through this Bill.

PROF, 8. NURUL HASAN: §ir,
altbough the preparation of ihis Bili took
a very jong time and it required & great
deal of academie consideration, (he broad

v
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{Prof. S. Nurul Hasan)

principles on which this Bill has been
brought forward have been stated by me
on soveral occasions i this House and in
the other House. This Bill does not deal
with anything other than what has been
recommended by the Gajendragadkar
Committees report except a few minor
points here and there. The Gajendra-
sadkar Commitioe report has been placed
on the Table of this House and my
predecessor, Shri Siddhartha Shankar Ray,
bad made a statement in this House that
the Government has accepted the
recommendations of the Gajendragadkar
Committes. Therefore, this 13 a matter
which has been before this House and in
the knowledge of the Members of this
House, and the Government policy has
been declared in respect of the Central
universities.

I realise that the hon. Members are faced
with a certain difficulty, but I would beg of
you to take into consideration the fact that
an uncertainty is not 1n the best interests
of the university, and therefore, it would
be desirable that now that the Bill is before
this House, leave may kindly be given to
introduce it.

SBYERAL HON, MBMBERS No, no.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : What about the doubt
that it is being hustled through the House
during the current seasion? We want time
to make a study of it. No time has been
allowed for this.

SHRI G. VISWANATHAN : May1
know whether be agroes to refer it to the
Select Committee? (Irterruptions)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER :1 do not stop him.
He may 1ay anything.

SHRI SHYAMNANDAN MISHRA :
You cannot force the House to proceed
with 1he discussion of this Bill,

MAY 29, 1972
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FROF. S, NURUL HASAN : 1 cannot
force the House, quite obviously, Butl
am making a submision to the Hous
through you. My submission [s thatin
view of the fact that this particular messure
isbased on the recommeadations of an
expert commitiee which bas considered
thisand all the connected matters for
quite some time, and that this report has
been before the House also for quite some
time, therefore, 1 do not think any worth-
while purpose would be served by either
referring 1t to the Select Committes or
postponing consideration of the Bill until
the next session.

SHR] SHYAMNANDAN MISHRA :
Then 1t will be only your Party that will
pass it; other parties would not cooperats
with it,

MR, SPEAKER : The question 1s :

**That leave be granted to introduce
a Bill further to amend the Aligarh
Muslim Unversity Act, 1920."

The Lok Sabha divided .

[Davision No. 8 12.39 bors.)

AYES

Achal Singh, §hn
Afuipurku. Shri Dharamrao
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Alygesan, Shri O, V.
Ambesh, Shri

Ankineodu, Shri Maganti
Appalanaidu, Shri

Awdhesh Chandm Singh, Shri
Azad, Shri Bhagwat JTha
Babunath Singh, Sbrl
Babuguna, Shrl H. N.
Bajpal, Shri Vidya Dbar
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Banerji, Shrimati Mukul
Barua, Shri Bedabrata
Basumatari, Shri D.

Bhagat, Shri B. R,

Bhagat, Shri H. K. L.
Bhandare, ShriR. D.

Bhatia, Shri Raghunandan Lal
Bbattacharyyia, Shri Chapalendu
Bisht, Shri Narendra Singh
Brahmanandyi, Shri Swami
Chakleshwsr Singb, Shri
Chanda, Shrimati Jyotsna
Chandra Gowda, Shri D. B.
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh
Chaudbary, Shri1 Nitiray Singh
Chavan, Shri D. R.

Chavan, Shri Yeshwantrao
Chellachemi, Shri A. M.
Chhotey Lal, Shri
Choudhury, Shri Moinul Haque
Daga, Shny M. C.

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K
Deo, Shn S. N Singh
Dhamankar, Shn

Dharia, Shri Mohan

Dhusia, Shri1 Aoant Prassd
Dinesh Singh, Shri

Dixit, Shri G, C.

Doda, Shri Hira Lal

Dwivedi, Shri Nagmhwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R

Gangadeb, Shri P.

Gautam, Shri C. D.

Godars, Sbrs Mani Ram
Gogoi, Shrl Tarun

Gohaiu, Shri C, C.

Gokbale, Shri H. R,

Gopal, Shri K.

Gotkhinde, Shri Annassheb
Govind Das, Dr.

Gowda, Shri Pampan
Hansda, 8hri Subodh

Hari Kishore Singh, Shri
Hari Singh, Bhr:

Hashim, Shri M. M.
Tshaque, Shri A. K. M.
Jagjiwan Ram, Shn
Jamilurrshman, Shri Md
Jeyalakshmi, Shrimats V.
Jha, Shri Chiranjib

Joshi, Shrimati Subhadra
Kadam, Shn J. G,

Kader, Shri 8. A,

Kahandole, Shn Z, M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakot1, Shri Robin
Kamakshaiah, Shn D,
Kamals Kumari, Kumar
Kamala Prasad, Shii
Kamble, Shri T. D

Kapur, Shn Sat Pal

Karan Singh, Dr, -

Kaul, Shrimati Sheila
Kavde, Shni B, R.

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kisku, Shri A. K.

Kotok, Shri Liladhar
Krishoan, Shnn G. Y.
Komarsmangalam, Shri 8 Mohan
Kureel, Shri B. N.
Lakkappa, Shri K.
Lakshmikanthaomae, Shrimati T
Lakshminsrayanan, Shei M. R,
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Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri

Mabajan, Shri Y. 8.

Maharaj Singh, Shri
Mahishi, Dr, Sarojioi

Majhl, Shii Gajadhar

Majhi, Shri Komar
Malaviya, 5hr: K. D.
Mallanoa, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Marandl, Shri Iswar

Mehta, Dr. Mahipatray
Mishra, Shri Bibhuti

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra, Shri S. N.

Modi, Sbri Shrikishan
Mobammad Tahir, Shri
Muohsmmad Khuda Buksh, Shri
Murthy, Shrl B, 8.

Negi, Sbri Pratap Singh
Onaon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Na:signh Narain
Pandey, Shri R. 8.

Paodey, Shri Tarkeshwar
Pandit, Shri S, T,

Panigrahi, Shri Chintaman;
Paokai Haokip, 8bri
Parsshar, Prof. Naraia Chand
Partap Singh, Shri

Patll, Shri Ansatrao

Patil, Shri B, V., Vikhe

Patll, Sbsi S, B,

Qureahi, 8hri Mobd. Shefl
Raddakrishnsn, Shri 8.
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Raghu Ramaiah, Shri K.,

Raj Babadur, Shri

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Prakash, 8hri

Ram Sewak, Ch.

Ram Surat Prasad, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shrimati B, Radhabai A.
Rao, Bhri Jagannath

Rao, Dr. K. L.

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Parasada
Rao, Shri Pattabhi Rama
Rao, Dr. V. K. R, Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Redd,, Shri P. Antony
Reddy, Shri K, Kodanda Rami
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Narasimha
Reddy, ShriP. V.

Richhariya, Dr. Goviad Das
Roy, Shri Bishwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Samanta, Shri 8. C.

Sant Bux Singh, Shri

Savitrl Shyam, Shrimati
Sayeed, Shri P. M.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Stambbu Nath, Shri

Shankar Dayal Siogh, Shri
Shankaranand, Shri B.
Bbarma, Shel A, P

Sharma, Dr. H. P,
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Shasma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sbarma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Sher Siagh, Shri

Shetty, ShriK., K.

SI:‘imh. Shri Annasaheb P,
Shiva Chandika, Shri
Shivapps, Shri'N. -
Shivoath Singh, Shri
Shukla, Shrl Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri V. N. P,
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Sonar, Dr. A, G.

Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shr
Suryanarayana, Shri K.,
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tiwari, Shri R. G.
Tiwary, Shri K. N.

Tula Ram, Shri

Tulsiram, Shri V.

U ikey, Shri M. G,
Upnikrishnaa, Shri K., P.
Vekaria, Shri
Veakatasubbaish, Shri P.
Veokatswamy, Shei G.
Vorma, Shel Sukhdeo Prasad
Vikal, Shri Ram Chendra
Yadlav, Shri Chandeajit

JYAISTHA 8§, 18M (SAKA)
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Yadav, Shri Kasan Singh
Yadav, ShriR. P.
Yadava, Shri D, P,
Zulfiquer ANl Khan, Shri

NOES

Agarwal, Shri Virendra
*Ansari, Shri Zjsur Rahman
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhattacharyys, Shri Jagadish
Bhattacharyya, Shri S, P.
Bosu, Shri Jyotirmoy
Chatterjee, Shri Sompath
Chaudbary, Shri Ishwar
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
Deo, 8hri P. K.

Gowder, Shri J. M,

Guha, Shri Samar

Haldar, 8hri Madhuryya
Joseph, Shri M. M.

Joshi, Shri Jagannathrao
Kalingarayar, Shri Mohaorsj
Krishnan, Shri E. R.

Malik, Shri Mukhtiar Singh
Mehta, Shri P. M.

Mishra, Shri Shyampandaz
Mody, Shri Plioo

Nayar, Shrimati Shakustala
Paodeys, Dr. Laxminarala
Patel, Shri H, M.

Pillai, Sbrl B Balakrishna
Pradban, Shri Dhan Shah
Rao, Shri M. Satyassrayan
Saha, 8hri Gadadhar
Shastri, Shri Shiv Kumer
Sisha, Shri Satysndes Narain
Subravelu, Shri

*Weoagly voted for NOB 8.



267 Bills Ingpoiduced
Ulaganambi, Shei R. P.*
Vajpayee, Shri Atal Bikarl
" Verma, Shri Phool Chand
Viswanathaa, Shri G.

Yadav, Bhri G. P.
Yadav, Shri Shiv Shanker Prassd
MR. SPEAKER : The result®* of th;
division is : Ayes 217; Noes 39.
The motion was adopted.

ot gw wr wwi (IwiA) T
o geiare
SHRI S. M. BANERJEE (Kanpur):

This is highly objectionable. I rise on a
point of order.

MR. SPEAKER : | have beenin this
Parlisment for so many years. This Is the
first time that this undesirable outburst is
heard.

SOME HON. MEMBERS : It must be
expunged.

SHRI 8. M, BANBRJEE: What is
this ? He should apologise to Prof. Nurul
Hasan.

ot sew fagrQt wredelt @ ATy
qre ¥ W g8 wy tEwIwwr
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R oWt ae WA Far aff, vw 5'1
fede wd § ar mff )

off g wu wwi: wwww W,
ag faw ot dw fomy war §-
(mn)' & i"‘u-‘t’qgﬂm

MA.Y 29' L

B turosoed 208

mtwmf«ﬁwwtw
Arerel ot 3q gt 4, wafg ®
wur § o afy oo wgd § oY ft_it
TEE FT AT § ¢ (verwwmr) c
uww wew © gy o wne agr
gimg W x® 9T weEw A

- wifgg )

aﬂw«u‘c‘: ﬁhwz L1
r g Afew ol g W @ ¥
W g

weqw wgwww : qx qifwarae R,
g ammar O g N
o1g qrae A e L

PROF.S. NURUL HASAN :

I intro-
duce the Bill. :

i wew fagr(t wrodd) @ weaw
agiaa, me ¥ N Frofg fear § Ied
fawre et gediy Tez S §Q
Wi faw &1 77 # A oregarelt &
wE g 38 & wfa g Aw 95z O
Ffoqgw exv v ograr &1

Shri Asal Bihari Vajpayes and some
other Members vhan lgft the House.

12.43 brs.

. UNIVERSITY GRANTS COMMISSION

(AMENDMENT) BILLt

THE MINISTER OF BDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF., S. NURUL HASAN): |
Iuwmrw leave to lnmduu n'ln

*The followlag Mambers aiso recorded sheir votes:for AYES: -~ .. .-
wmmmmwummnmnnm .
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